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CENTRAL ADm MI STRATI VE TRIBUNAL
PRINCIPAL BENCH

NEU DELHI

0A-16B5/Q6

Thursday, this the 28th day of Nouerrber, 1996 ,

b

HON'BLE fR . 3USTICE CHETTUR SANKARAN NAIR, CHAI RI^AN
HON'BLE flR. :3,P. BISUAS, fE^lBER (A)

Charinji Lai S/q Sh. Chuddu Singh,
R/o Village Sundyal, P.O. Dairy Farm,
P.S, Thana Duan Diatt. Aligahrh U ,P ,

Ram Singh S/o Baluant Sjhgh,
R/o Vili, Sundyal, P.O. Dairy Farm,
District Aligarh, U.P.

Ffentoori Singh S/o Sh. Lahauri Singh,
R/o Village Tulipur,
P.D. Daheli, Distt. Aligarh, U.P,

Panna Lai S/o Sh. fUnshi Lai,
R/o Vili. fkheshpur, P.O. Dairy Farni,
P.S. Kuarsi, Distt. Aligarh (UP).

5, Latoori Singh S/o Sh. Yad Kiran Singh,
R/o Village Pfeh^shpur, P.O. Dair»y Farm,

P.S, Kuarsi, Distt . Aligarh, U.P.

6. Rajveer Singh S/o Sh. Bal Singh, ,
R/o Surhyal Cantral Dairy Farm,
Distt . Aligarh, U.P, .Applicants

(By Advocate Sh. A.K, Bharduaj)

Ve rsus

1. Union of India through
The Secretary,
'^''inistry of I riformation & broadcasting,
Shastri Bhauan, Nau Delhi.

3, The Director General,
All India Radio,
Akashuani Bhauan, Sansad riaro
New Delhi.

3, The Superintending Engineer,
High Pouer Transmission,
All India Radio, Aldearh, U.P. .. .Respondsnts

(By Advocate Sh. B, Lall)

The application'having been heard on 28.11 1996
the Tribunal on the same day passed the follouing:

ORDER

Chettur Sankaran Nair (3), Chairman

Applicants seek a direction to respondents to

grant them temporary status in terms of office memorandum

. . .2.
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No.510l6/2/90-tstt(C) of tha Department of Personnel

dated 10.9.93. According to them they hav/e put in

enough days of service to qualify for this benefit.

They also rely on an order of this Tribunal in
0A-2390/9A to uhich respondents herein uere parties.

Learned counsel for respondents could not distinguish

the order on the facts of the case. The order is

binding on 'respondents as they uere parties, to the

same, De direct respondents to examine the case of

applicants for grant of temporary status-both in the
of the, office memorandum and in the light of

the order aforementioned. This uill be done and
appropriate orders passed uithin tuo months from

today,

2. Application is disposed of as aforesaid.

No costs .

Dated, this the 28th day of November, 1996.

il. O V O UA 4.1 Cl I *'
(  S.P. BI5DAS ) ( CHETTUR SANKARAN NAIR, 3

l^mber.(A) Chairman
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